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 ‘SHRI  SOMNATH  CHATTERJEE

 (Bolpur)::  Why  did  he  not  come  out  with
 a  statement  suo  motu.....-  (Interruptions).

 MR.  SPEAKER  :  Please  sit  down

 (Interruptions)

 5.  BUTA  SINGH  :  This  should  not  be
 taken  as  a  precedent.

 ।  Transiation]|

 MR.  SPEAKER :  Why  don’t  you  sit

 down,  since  the  matter  is  over  It  is  very
 bad  and  not  at  all  good.  This  House  will

 stop  functioning  if  you  behave  in  this  way.
 I  will  not  run  the  House  like  this.  If  you
 carry  on  like  this  I  will  not  run  the
 House.

 (Interruptions)

 [English]

 SHRI  B.R.  BHAGAT  :  1  very  respect-
 fully  submit  that  there  is  a  golden  rule
 that  when  the  House  is  in  session,  all

 important  announcements  should  be  made
 first  to  the  House  and  if  that  had  been

 done,  the  question  of  springing  surprises
 upon  anybody  would  not  have  arisen.
 And I  would  appeal  that  in  future  this
 should  be  observed.

 (Interruptions)

 MR.  SPEAKER  :  That  is  not  a  policy
 matter.  ।  disagree  with  you.

 SHRI  VISHWANATH  PRATAP
 SINGH :  It  is  an  administrative  action,
 not  a  policy  matter......  (Interruptions).

 SHRI  BHAGWAT  JHA  AZAD  :  This
 is  not  a  policy  matter,  but  only  an  anno-
 uncement  of  an  enquiry.

 (Interruptions)

 MR.  SPEAKER  :  Order  please.
 Bhagwat  Jhaji,  order  please.

 (interruptions)

 SHRI.  BHAGWAT  JHA  AZAD:

 Mr.  Speaker  Sir,  yesterday  you  wanted  the

 records  to  be  checked  up.  ।  have  given
 a  notice  under  Rule  193  for  a  discussion

 on  Moily  Tapes.--..-  Unterruptions)

 MR.  SPEAKER:  I  will  look  into  it.

 I  have  assured  you  Sir  that  justice  will  be

 done.

 SHRI  BHAGWAT  JHA  AZAD:

 Right  Sir.
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 MR.  SPEAKER  :  I  will  go  according
 to  precedents  and  rules.

 (Interruptions)

 MR.  SPEAKER  :  No
 allowed.

 SHRI  S.  JAIPAL  REDDY  :  Sir,  what-
 ever  is  done,  it  should  be  according  to

 proper  procedures.

 submissions

 [  Translation|

 MR.  SPEAKER:  It  is  always  done

 according‘to  rules.  I  do  not  do  anything
 aganist  the  rules.

 (Interruptions)*

 [English]

 MR.  SPEAKER  :  No  question.  I  will
 not  allow  that.  No.  Nothing  doing  pleasc.
 It  is  absolutely  out  of  order.  Not
 allowed.

 CInterruptions)*

 Cnterruptions)

 MR.  SPEAKER  :  What  are  you  doing  ?
 Jt  is  a  wrong  thing.  ‘You  are  trying  to
 cut  at  the  very  foundations......  When  I  am

 open,  why  should  you  do  like  that  ?  J  am
 always  at  your  disposal.  Don’t  try  to
 force  me.

 (Interruptions)

 MR.  SPEAKER:  ।  have  said  that  I
 would  look  into  it.

 (interruptions)

 SHRI  H.N.  NANJE  GOWDA  :  ।  have

 already  given  a  notice  under  Rule  193.
 There  is  a  precedent......

 (Interruptions)

 “MR.  SPEAKER  :  Why  are  you  doing
 it  ?  JI  have  said  that  1  will  look  into  it.

 Yes  Mr.  Lala  Ram  Ken.

 MATTERS  UNDER  RULE  377

 ।  Translation|

 (i)  Need  to  give  more  powers  to  the
 Commission  for  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes.

 ‘SHRI  LALA  RAM  KEN  (Bayana) :
 Mr.  Speaker,  Sir,  keeping  in  view  the

 *Not  recorded.
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 common  interest  of  the  Scheduled  Castes

 and  Scheduled  Tribes,  the  Central  Govern-

 ment  has  constituted  a  Standing  Commis-

 sion  which  is  a  matter  of  pleasure  for  these

 people.

 This  Commission  since  its  inception

 has  been  constantly  presenting  reports  to

 the  Government  every  year.  More  than

 1000  recommendations  for  the  welfaie  of

 the  Scheduled  Castes  and  Scheduled  Tribes

 have  been  made  but  in  this  connection  no

 concrete  steps  have  been  taken  so  far.

 The  aforesaid  commission  is  not  able

 to  work  effectively  because  it  has  not  been

 made  constitutionally  powerful  and

 effective.

 Therefore,  I  will  suggest  that  it  is  the

 duty  of  the  Government  to  accelerate  the

 welfare  work  for  these  classes  keeping  in

 mind  the  principle  of  “Bahu  jana  hitaya,

 baiu  jana  sukhaya’.  This  Commission

 should  be  granted  the  powers  of  enquiry

 and  should  be  given  a  constitutional

 status.

 (ii)  Steps  needed  to  give  relief  to  the

 drought  affected  people  of  Chikbal-

 Japur  area  in  Karnatka

 12.28  hrs.

 [MR.  DEPUTY  SPEAKER  in  the  Chair]

 *SHRI  ४.  KRISHNA  RAO  (Chikbal-

 lapur)  :  Many  parts  of  the  Karnataka  State

 are  reeling  under  severe  drought  for  the

 past  few  years.  Especially  Chikballapura

 area  in  Karnataka  is  the  worst  hit  by

 drought.  This  has  affected  agricultural

 production  and  created  a  severe  crisis  of

 drinking  water  in  this  area.  Due  to  conti-

 nuing  drought,  fodder  is  not  available  here

 which  has  resulted  in  the  death  of  many

 cattles.  The  water  level  of  tanks,  wells

 etc.  has  gone  down  ard  has  created  serious

 problem  to  the  people.  Several  people

 have  already  migrated  to  the  neighbouring
 states  in  search  of  employment.

 I  therefore  urge  upon  the  Government

 of  India  to  take  immediate  steps  to  give

 IS एए  एएए
 *The  speech  was  originally  delivered  in

 Kannada.

 relief  to  the  drought  affected  population  of
 this  area  by  supplying  portable  water,
 fodder,  etc.  Tube  wells  should  be  dug  and

 deepened  in  this  area  to  rescue  the  farmers
 from  the  severity  of  drought.  The  Goverr-
 ment  should  also  take  measures  to  prc-
 vide  employment  to  the  unemployed  per-
 sons  of  this  drought  affected  area.

 [English\

 (iii)  Augmentation  of  travellixg  facilities
 to  the  people  travelling  from  Orissa

 to  Surat  and  Ahmedabad

 SHRI  SOMNATH  RATH  (Aska)
 Lakhs  of  workers  from  Orissa  are  residing
 at  Ahmedabad  and  Surat  in  Gujarat
 State.  Since  Jong  there  was  genuine
 demand  to  give  them  railway  facilities  to
 travel  from  these  places  to  Orissa.  Now
 Ahmedabad-Hyderabad  Express’  will  be

 running  from  Ist  April,  1987.  At  least
 two  addittional  coaches  in  Ahmedabad-

 Hyderabad  Express  may  be  provided  for

 people  of  Orissa  to  facilitate  travel  from
 Ahmedabad  to  Orissa  and  vice-versa  These
 two  coaches  may  be  attached  to  Konark

 Express  at  Hyderabad  so  that  the  workers
 and  people  of  Orissa  in  large  numbers  can

 easily  travel  from  Orissa  to  Surat  and
 Ahmedabad  which  is  a  _  long  pending
 demand.

 {  Translation]

 (iv)  Need  to  construct  bridges  over
 Kareh  and  Bagmati  rivers  in  Dar-

 bhanga  and  Samastipur  districts  of
 Bihar

 SHRI  RAM  BHAGAT  PASWAN
 (Rosera):  Mr.  Deputy  Speaker,  Sir,  the
 area  of  my  constituency  comprising  Dar-

 bhanga  and  Samastipur  districts  is  a  flood-

 prone  one.  There  are  several  rivers

 flowing  between  these  two  districts  which
 are  separating  them  by  hundreds  of  miles.

 Hence,  it  is  essential  for  the  Central
 Government  to  get  the  Larjhaghat  bridge
 near  Hasanpur,  the  Rajghat  bridge  in  bet-
 ween  Scindia  and  Hasanpur,  the  Barhiaha-

 tighat  bridge  near  Baheri,  the  Goharghat
 bridge  and  the  Hathorighat  bridge  on  the
 Kareh  and  Bagmati  rivers  -constructed,
 This  area  is  the  most  backward  area  in  the


